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SHRI N. K. P. SALVE: The company 
law can be amended. ~ it f~'Ii(f lfllT 

tl 
SHRI P. C. SETHI 2 I have said that 

it is under active examination of Govern-
ment. As soon as a decision is taken, we 
will let the House know. 
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SHRI KARTIK ORAON: Do the 
financial institutions maintain a regular 
panel of experts for nomination on the 
boards of industrial enterprises as and when 
required rather than looking around for 
such personnel for months together before 
they can be deployed, thus taking sucb a 
long time? 

SHRI P. C. SETHI: As far as Govern-
ment are concerned. we have a pro-.ision 
for empanelment of su=h persons in the 
Bureau of Public Enterprises. As far as 
tbe financial institutions are concerned, we 
ara looking into tbis problem and we 
would I!ke to have an experl panel for 
this. 

Conversion of Loans Inlo Equities 

·309. SHRI DEVEN SEN; Will the 
Minister of FINANCE be pleased to stale 
tbe names of the maj~r industrial establish-
ments whose loans given by Public Finan-
cial institutions are likely to be converted 
into equities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : A part of the loans given by tbe 
Industrial Finance Corporation to tbe 
following three companies are likely to be 
converted into share capital. 

(i) Sivananjha Steel, Ltd., 
Coimbatore. 

(ii) Ashok Paper Mills Ltd., Calcutta. 
(iii) M.ndya National Paper Mills Ltd" 

Bangalore. 

These conversions are being resorted to 
as pari of cchem .. of re·organisation of 
the capilal struclure of Ihese companies. 

~~ W!iT~ m.r lI>( f'tillT ;;n ~ ~ MIIi"I' Presumably the Hon'ble Member has 
. • in mind recommendations of the Induslrlal 

~T C!'Ii 'fI!~ f~i\' ~ ">I[1If 'tiT ~'" ~ Licensing Policy Inquiry Commillee regard-
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Q. , ;;rr In Ihe private sector, IOto eqully capilal of 
~'IitrT ~ I Ihe assisted concerns. These recommenda-

tions are still under consideration of 
Government. 
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SHRI P. C. SETH! I The question is 
about the names of the major industrial 
estabUshments whose loans given by public 
financial institutions are likely to be con-
verted into equities and I have answered. 
Tbis supplementary does not arise out of 
this. If the hon. member tables a separate 
question, I would certainly give the 
answer. 

-.it ~ ~: ~ ~rr ~lJ f.l"1!; oro 
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flI; fimrr ~ "I"T mrr flr.It~. ~ it ~ 
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MR. SPEAKER : He asked about the 
number, not the details. 

SHRI DEVAN SEN I The number and 
name~. 

MR. SPEAKER He asked for the 
number. 

SHRI DEVAN SEN I I do not want 
the number. but the names. 

MR. SPEAKER: Shri S. M. Krishna. 

management and bungling which has taken 
place in this Mandya National Paper 
Mills •... 

MR. SPEO\KER: That is a specIfic 
question. You can give separate notice 
of it. 

SHRI S. M. KRISHNA It 
arises out of the answer given by the 
Minister. So. I would like to know from 
the Minister if he has made any enquiries 
or any investigation into the mismanagement 
!hat has taken place in the Mandya Natio-
nal Paper Mills before Government gave the 
guarantee or the loan ? 

SHRI P. C. SETH!: As far as the 
three companies which I have mentioned 
are concerned, In the origina I loan agree-
ment with them it was prnvided that the 
management would be enabled to convert 
the loan into equi ty shares, and as part of 
the reconstruction process of the capital 
of these companies, it is being done in 
order 10 improve the conditions of the 
compaines. 

MR. SPEAKER I Shri Tulsidas Jadbav. 
Shrl Limaye. 

SHRI MADHU LlMAYE I 311. 

MR. SPEAKER I We take up both 
Questions 311 and 312. 

Conversion of LaaDS into Equity 
Capital 

.. 311. SHR! MADHU LIMA YE I 
WlII the Minister of FINANCE be pleased 
to state: 

(a) whether Government have Cinalls-
-.it ~ ~rr: fif~ ~T ;;it mrr cd the Bill for converting Government 

-"'=_ ~ it ~ rm a., ,..,. Cfl'rn loan.s/advances to Companies into equity 
'fl' '-"I ~'ftI .... ", ~ '<1. capItal; 
flImtlrf~? ar~rrf~~m~ 
!flrf Cfi! U'Rit it ~ ~r lrf ~1 I 

SHRI S. M. KRISHNA: It has been 
said that one of the companies Government 
are likely to take over by means of conver-
sion of loan into enquity is the Mandya 
National Paper Mills Ltd. which happens 
to be in my constituency. May I know 
from the Minister. with the colossal mis-

(b) whether Government have obtain-
ed reactions of various sec tions oC 
public opinion to the proposal ; and 

( c) when Governmen t intend to intro-
duce the Bill ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SRRI P. C. 




